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( By Hon. Mr. Justice ULC. Srivastava,‘«@)

Tha applicant was appoint2d as Extra Daspartmental
Mail Peon on 18,2,1971, ?é was taken on deputation
at Kanpur Head office as willina outsider Extra
Departmental employee to work, and thereafter he was
e asked to.ao back +to his Parent-dﬁpartment vide order
dataed 9.,2.1927 and according to the applicant he was
- ' not aiven any notice besfore his ravarsion. The applicant
by means nf this application has prayed that the raspondents
may b2 diracted to reemploy the applicant whose work and
conduct had always baen sdtisfactory as efficiating
| poétman Kanrur Head Office on one of the existing vacancies'
The f?spondentﬁ in their written statement have statad
thét the appitdant was not qiven anvy promotien but he
1-uas‘takan on deputation from his parént post office to
another post offica. It has baen further stated by
4 _ the respondents that duriﬁq tha last sazlaction of Grade-D
.1 , én@lovees, the applicant also apreared but he could not
l succeed in the examination and furthar no juniorsas
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2ll2aad by him are workina, and neithsr the servicas of

the applicaht have heen terminated nor he has heen

raverted mxcap% th2at he has haan sant back to the post
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from where he has come., The respondents were within

|
+hair rights to sanfl him hack to his orininal post and '
the applicant can not get right in making complaint \
agzinst the respondents,howsver, as +he lazarned counsel %
for the applicant contanded that numbar of posts ara
vacant in thes Kanpur, the raspondents should consider
the request of the applicaﬂt'and in case the posts e |

-. -
: : ars vacant, the respondents should appoint the applicant

on the vacant posts and should take vork from him,

The application is disposed nf with the above ohservations., [
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